CENTRAL ADMINISTRATIVE TRIBUNAL PRINCIPAL BENCH
O No H6/96 1 |
New Delhis this the A%~  day of Auguet;206007

HON'BLE MR:S.R.ADICE,VICE CHAIRMAN(A)
HON*BLE MR.KULDIP SINGH,MEMBER (3)

Tushar Ranjan Mohanty, ‘
s/o shri Rabi Narayan Mohanty,
Computer Literatey

Inter~State Council Secretarlat,
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through
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Department of Statisticsy

Ministry of Planning and Programme Implementation,
Sardar Pate% Bhavan;

Sansad Margy

New Delhi=1 A o'’ s seRBSpONdE N tSE

(shri J.K.Mehan,S0 with Sh. N K;Shama,
epttlc rsp.)
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Mrss R Rdl'e”UC A

In this OA bearing NoJ316/96 applicent impugns
respondents? order dated 41596 (Annexure =ABY:

N
2 To the extent that this impugned order referg

to applicantf para 5 theresof 1is relevant)and reads

thus

15 The fifth orger of Promo tion No'd#11024/22/
ss-Iss(VolvUII) dated 2B42,95 by uhich
sShri TiRMohenty was prometed to JAG usedfs
26;10:92 on adhoe basis and Weesfed 29,1%i93
on regular basis is being cancell ed¥
Separate erders are being issued simul tanecusly

in this regartﬁ? ’;;

—
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3o These seperate orders which were simultanecusly

issued on 41596 are placed at Annexure=p 109 By

these orders res;;ondaﬁtss earlier order dated 172,195
0 a&:éawl‘ el . e

promoting to ISS GreoIIl retrospectiwly uledfs

24311587 and order dated 2872595 promoting him

to IS5 GrFIV (JAG) on adhac basis Wygilfy 26510392

and on reqular basis w85 2993793 with all attendant

bene fits,have been cancelled retrospectivwelyy’ ivled

with effect from the date of issue of those orders,

uithoht effecting recovery of pecuniary benefits

already enjoyed by him,

43 In the presnt OA applicant has no't impugned

Annexure;i 10 order dated 4.1596¢!

54 Applicant had also filed OA NoJ317/96 inter
alia challenging reSpondeni:s; order dated 4.1.96
promo ting him to ISS GrdIIT wilesfil §.*’4.‘31993 4 That
OA was disposed of by arder.dated 2.i2,198 quashing
and setting aside app'licant‘;s position in the list
annexed with the aforesaid order dated 4.1.,96 and

to that extent alones Respondents uwere directed

to recaleaulate the vacancies which became available
each year and consider applicant’;s case for promotion
from an earlier year in ’ché light of the availability
of vacancies calculated afresh and in accordanee
with rules and instructionsy with consequential

bene fits including fresh promo tiondd

6 Pursuant to the abovey respondents haw

issued order dated 318598 by which applican‘l'i;s

date of promotion from Gro IV to GrSIII has beem

shown as 27145193, Applicant has seperately challenged

-the same in OA NoT2791/ 99 in which he has claimed

promo tion to GrIIl weoedfs 1583913 That OA has been
7~
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heard in part and arguments therein have not yet

con ClU(ﬁdo

7% In view of these éubsequent dewe.lc:pmant'.s}“fi

and particularly the fact that after issue of
impugnad A8 order dated 4&i13196 and AS10 dated
&51@96’;; respondents have isstted order dated

315387198 which applicant has seperately challenéed

in OA No§2791/995 no orders nesd be passed in the
present DA% Ebuéver, the contentions advanced in

tha present OA will also b2 considerad while disposing
of DA No'J2791/ 995

83 This OA is disposed of accordinglyd No costsi
\C\V\.&u’k %45’ L71—~‘
( KULDIP SINGH ) ( SeRSADICE )
MEMBER (J) VICE CHAIRMAN(A).
/ug/



